
     
  

     
  

    

       

   

             

          
  

   
  

    

  
  

    
  

      

       

        

  

  
      

    

          

        

            

          

           

        

       

          

        



     
  

          

             

        

          

           

             

           

             

          

           

            

        

             

             

            

          

          

    

          

            

 

           

             

              

              

         
            

               

           

            



      
  

           

            

         

           

         

           

          

           

          

       

        

           

            

            

           

      

         

          

         

 

          

          

         

             

             

            

            

             

          

         



      
 

          

          

          

         

          

             

    

           

          

            

         

          

           

             

           

            

           

           

         
          

         

           

          

         

          

           

            

          

        

            

         



      
 

            

          

          

         

          

           

       

       

       

          

          

           

           

            

 

   

      

            

           

            
             

           

           

            

   

           

        

             

   



NATIONAL COMPANY LAW TRIBUNAL, MUMBAI BENCH, MUMBAI
Cl No.508/1&BP/201

11. On hearing the submissions of either side and in view of the ratio laid

by the Hon'ble National Company Law Appellate Tribunal in the matter of

Kirusi Softuiare Prtt. Ltd. Vs. Mobilex lnnooations Pot Ltd. that the dispute in

Insolvency and Bankruptcy must relate to specified nahrre in clause (a), (b)

or (c) of sub-Section 6 of Section 5 of the Code, this Adiudicating Authority

holds that the case on hand, in view of the clear violation of covenant

provided in the Lease Deed executed between the parties in this case,

squarely falls under section 5 (6) (c) of the Code.

-12. There being vacation, in betweery there has been a delay of more than

one month in passing this order.

13. Accordingly, this Petition is dismissed with liberty to the operational

creditor to approach appropriate Iorum for suitable remedy iI eligible under

any other law in force.

1,4. The Registry is directed to communicate this order to the Operational

Creditor and to the Corporate Debtor.

V. NALLASENAPATI{Y
Member (Technical)

B. S. V. PRAKASH KUMAR
Member (Judicial)
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